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SHRI CHANDRA SHI-KHAR: Whatever 
he has said should be expunged from the 
proceed in 

Sfflu BHUPESH GUPTA: No, no. 

SHRI CHANDRA SHEKHAR: Otherwise, the 
other side should be given a to reply to Mr. 
Dahyabhai Pate! on the point he made. I insist 
on Mr. Dahyabhai Patei that he should deny 
what Mr.   Bhupesh Gupta said  yesterday . . . 

THE   DEPUTY      CHAIRMAN:       Mr. 
Chandra Shekhar, this is no point of order. 
The business will go on. 

Sum RAJENDRA PRATAP SINHA 
(Bihar): On a point of order. Madam. You 
asked them to sit down but even then they 
have been speaking. What I am urging before 
you, Madam, is that it is very right that you 
should direct that all these statements made 
after you ordered them to sit down be 
expunged. 

SHRI BHUPESH GUPTA: No, no. It is not 
there in the Rules. 

THE DEPUTY CHAIRMAN: May I say 
that it is left to the consideration of the Chair? 

I would also like to request every hon. 
Member of this House not to raise points of 
order when there is no point of order. Mr   T. 
N. Singh. 

SHRI G. MURAHARI (Uttar Pradesh): 
Madam, the Foreign Minister is here in the 
House. Let him contradict what Mr. 
Dahyabhai Patel has said. 

THE DEPUTY Cfl \i MAN: I have already 
called the next item on the Order Paper. 

SHRI G. MURAHARI: It is a question of 
privilege. 

THE MINISTER OF EXTERNAL 
AFFAIRS (SARDAR SWARAN SINGH): Lest a 
wrong impression should be created, I would 
like to say that this is a very peculiar way of 
just saying something and     then     s   that     
the     Govern- 

ment should either contradict or confirm what 
has been said. We do not really carry on the 
Government in that form, somebody produces 
a piece of paper and then says we should 
either confirm it or contradict it. The entire 
thesis upon which Mr. Patel has built up his 
argument has been repudiated by the Prime 
Minister and by the Finance Minister. 

SHRI DAHYABHAI V. PATEL: When did 
he deny it? He n>:ver said anything like  that.    
He has not repudiated it. 

SHRI BHUPESH GUPTA: On a point of 
order. Madam. You closed the discussion and 
all of us sat down. Those two hon. Members 
raised points of order and you allowed them. I 
have no quarrel with it but now I find that the 
Foreign Minister is ing on the subject which 
we have closed. We would like it to be 
discussed but you did not allow us to discuss. 
Now . . . 

SHRI DAHVABHAI V.  PATEL:      The 
Foreign Minister can reply. 

SHRI BHUPESH GUPTA: If he is prepared 
to say something, then we should be allowed 
to ask questions. Therefore, either he chooses 
silence for the moment or, if he wants to 
explain in this way, we should also get the 
right to ask him questions. 

SHRI A- B. VAJPAYEE (Uttar Pradesh): 
Yes. Madam. 

THE    INDUSTRIES     
(DEVELOPMENT AND    

REGULATION)     AMENDMENT BILL, 
1965 

THE MINISTER OF INDUSTRY IN THE 
MINISTRY OF INDUSTRY AND SUPPLY 
(SHRI T. N. SINCJII): Madam. I beg to move: 

"That the Bill further to amend the 
Industries (Development and Regulation) 
Act, 1951, be taken into consideration." 



4143   Industries (Development and [ 23 MAR. 1965 ]    Regulation) Amendment   4144 
Bill,   1965 

This is a very small Bill. Il seeks to modify 
section 18A of the Act. Section 18A of the 
Act empowers the Government to assume 
management unci control of any scheduled 
industry. Now, it has been noticed, Madam, 
that it is very difficult to anticipate the period 
for which control by the Government should 
continue en a particular industry after its take-
over. While it would not be proper to have an 
unlimit ed period, it has been thought proper 
to have extension, after the first take-over of 
•five years, for a period of two years at a time. 
Every time, before extension, the position will 
be reviewed as to whether the Government 
will continue its management and control or 
not. To safeguard the interests of the share-
holders it has also been laid down In the 
amending Bill that the total period of such 
extensions shall not exceed ten years in any 
case. Thus we have taken care to see that the 
management and control is for a period which 
does not exceed a day more than is necessary. 
For that reason, this provision has been made 
in the amending Bill. 

1 have nothing else to say. Madam. The 
Act did not limit the period for control •which 
was not proper and now we have provided for 
two-yearly extensions from time to time after 
review by the Government. 

The  question  was proposed. 

SHRI D. THENGARI (Uttar Pradesh;. 
Madam, this Bill is quite non-controversial. It 
is true that it is difficult to envisage the entire 
period for which extension would be required 
and also it is correct that longer than 
necessary period should not be availed of. In 
view of both these considerations, this  
amending  Bill  deserves  our  support. 

On this occasion, I should like to put forth 
a few suggestions. In the first place, there 
should be some Standing Committee to 
decide which particular industrial esta-
blishment deserves to be taken over by the 
Government because there have been cases 
when decisions are taken arbitrarily and the 

demand of the workers that the establishment 
should be taken over is ignored. I should like 
to suggest that a Standing Committee 
consisting of representatives of the Central 
Labour Organisations should be constituted 
and ihat Committee should be empowered to 
take decisions regarding the taking over of 
industrial establishments. Further, whenever 
there is a demand by the workers it should be 
taken proper note of. For example, both the 
textile mills at Sholapur are not functioning 
for the last so many month-, and the workers 
of those mills have been demanding such a 
step from the Government but their demand 
has been completely ignored. There are a 
number of examples and there have been a 
number of examples of this type where the 
workers have been demanding but their voice  
vi is  quite ignored. 

One more suggestion which I would like to 
put forth is that before the Government takes 
over any particular industrial establishment an 
opportunity should be given to the workers of 
that particular establishment to run that 
establishment themselves because I am 
confident that, even as the Government has to 
avail of the services of the technicians when 
the mills or establishments are taken over and 
also have to divert some of its funds for 
running them, if the same aid. that is, in the 
form of services of technicians and in the 
form of funds, is given to the workers, it is 
very likely—rather I am sure—that the 
workers would be able to conduct their own 
industrial establishments. Aided by the 
Government, if the workers are given this 
opportunity, we will have started a new 
experiment of labourising the industry which 
would be more beneficial as compared to the 
governmentalisation of the industry. 

There are some other complaints regarding 
the functioning of the industries or 
establishments taken over by the Govern-
ment. I would only like to suggest that there 
should be no discrimination in the treatment 
given to the workers in other private 
establishments and in those taken over by the 
Government. 

Thank you. 



 

SHRI      BHUPESH      GUPTA      (West 
Bengal):      Madam    Deputy      Chairman, 
generally we support this measure.   But the 
point that I would like to make    in    this 
connection is that (he Industries (Develop-
ment and Regulation)    Act,    in the    first 
instance, needs to be improved upon by a 
comprehensive amendment in the light of the 
experience we have gained because   it has 
been found that in some cases it is not 
effective to deal with the situation     thai 
arises in the corporate sector in the private 
sector of   our   industries-      Secondly, we 
would also like to make the point that this 
Industries   (Development  and  Regulation) 
Act is not being properly administered and 
applied effectively in order to bring    the 
industries under the control of the Govern-
ment where the situation so demands. 

I   will   deal   with   the      last  point first. 
Here    we    have    got    the example of a 
number   of   concerns   belonging   to   Sahu 
Jain.    As you know,  the Government itself 
under the Companies Act appointed an 
investigation.     Well,   the  task   was   given to 
a Special Inspector, and I think it was Mr.   
Chopra.      Anyhow   the   Government 
Resolution    said    that    there were certain 
prima    facie     allegations     against     them 
which   had   been   revealed   in   the   Vivian 
Bose  Enquiry  Commission   Report  and it was 
on the basis of that that they acted in this 
matter.   There were also similar other 
allegations   about   these   companies   being 
mismanaged, their funds  being  defalcated and 
the  shareholders' interests being compromised   
and  so on.     We  brought   it  to the   notice   
of  the   Government   and   they appointed a 
special  investigation under the Companies   
Act   but   what   exactly      was needed in that 
situation was to take over those ten  concerns—
I  think  it  was    five concerns   to   begin   
with   that   were   mentioned   in   their  
Resolution  appointing  the investigation—
under the Industries  (Development and 
Regulation)  Act.     1 do not see   why the   
Asoka Services Ltd., should not be taken over.    
It is an instrument of  j monopoly   capital   and   
the   machinery   is being utilised to  indulge  in  
all  kinds    of malpractices.    Bennett Coleman 
is another concern  against  which   serious  
allegations   { had been made and it has also 
been poin-   ' 

ted out in this House and the other House j   
that the Bennett Coleman & Co. were not |   
only    not    co-operating    with  the  Special 
Inspector    but   were    actually obstructing 1   
his work and  various steps were taken by t   
proceedings in the    High Court and so on j   
apart  from   withholding    material    papers 
and documents  for inspection so  much so I   
that  even  this  Government  which   is  very 
very  pro-monopolistic  had   to  carry     out 
some   raids   on   the   Alipore   residence   of 
Mr. S.  P. Jain   in   order   to    seize ceilain 
papers.    And one    of    the    concerns    in 
this category    is    the    New Central Jute Mill  
in   Budge  Budge.     The  New Central Jute   
Mill   was  raided  and     a  number cf 
documents   were    seized    and among the 
seized documents were found some of the 
documents   which   they   did   not   produce 
before   the   Vivian   Bose   Commission.      I 
am   saying   this  because   the   Government 
knows all about it and they should think about  
this matter.     It is quite clear from the 
operations of these concerns that have been 
revealed in the Report of the Vivian Bose    
Commission    that    these    concerns need to 
be taken, over in the interests of public  
economy  and  of  the  shareholders under the   
Industries   (Development     and Ragulation)   
Act.     Not only the  Government  did  not  
take them  over under >he Industries   
(Development   and   Regulation) Act  but  
when  the  Government appointed a  Special  
Inspector  in  respect     of  some them,  even   
those  were     not  taken  over although    there    
was    public demand for it  that  they  should 
be  taken  over under the Industries   
(Development and Regulation)  Act.    The 
Government should have full control of these 
concerns; they should look  into   them  and  
protect the  interests of   the   shareholders,   
the   workers      and others.   So this is an 
example of how even after very startling 
revelations have been made   by   a   proper  
enquiry   the   Government did  not apply this  
particular Act. 

Then, Madam, as you know, the Shola-pur 
Mills were taken over some time back 
because of certain mismanagement. If the 
Sholapur Mills can be taken over under the 
Industries (Development and Regulation) 
Act, I do not see as to why the Sahu Jain 
concerns, more especial I y those which are 
under cloud of all kinds 
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of suspicious dealing and malpractices should 
be allowed to go scot-free without being 
subjected to control by Government. What 
comes in their way I do not know except that 
some powerful influences are at work which 
do not allow such companies being taken 
over. There are many other similar cases hut 
this is a concrete case. 

I can give you another example, that of 
Jessop & Co. After the Mundhra deal or the 
Mundhra scandal—whatever you call it—the 
Government entered the Jessop & Co. in 
Calcutta. Tt is really a gold mine from the 
point of view of earning and it does very 
useful work from the point of view of the 
national economy as a whole. It is an 
important engineering concern in the country 
and yet this is not being taken over under the 
Industries (Development and Regulation) Act. 
In fact. Jessop & Co. should be nationalised: 
it should not be allowed to remain in the 
hands of private elements directly or 
indirectly. This is another example I can give 
you. 

Madam. I repeat here that the Sahtl Jain 
concerns, especially those which have been 
named in the Vivian Bose Enquiry 
Commission Report—all the ten of them I 
think— should have been taken over under the 
Industries (Development and Regulation) Act, 
and if they have not done it, they should do it 
now. Therefore I say that the Government is 
failing in the administration of this Act. The 
intention of the Act was not merely to allow 
the Government to come into the picture when 
the situation went beyond control and when 
the concern is about to go into liquidation. The 
purpose of the Act was to arm the Government 
with the necessary power to regulate the 
development and expansion of our industry in 
the interest of the economy and the public. 
That the Sahu Jain concerns are not behaving 
in this manner has been revealed in the various 
Reports and even in the Government 
statements. And still why is not Government 
acting promptly and vigorously when they 
have been armed with such  powers? 

Here   1   give   another     example     from 
Calcutta.     In  this  House   I   raised   it.     I 
brought  to  the notice   of the  House   the 
question   of  the   Rivers   Steam  Navigation 
Company   Limited,   which     is  under  the 
management  of     Mecneill     and     Barry 
Limited, a British concern of Lord  Inch-cape  
and  so on.    Now, what happened? When it 
was pointed out by the employees and   the   
officers   of   this   particular   concern,   Indian  
nationals,  that  the  Company was being 
mismanaged,    the Government did not take 
any action.   On the contrary^ 1   pointed  out  
in  this   House—and   materials had been sent 
to the  Ministry—how the   funds   advanced   
by   the   Government were   being   
mismanaged   or   being   defalcated and 
misused  by the management on account  of 
overhead  charges   and  so  on. The 
Government did not even audit their accounts 
for a long  time.     In  the  meanwhile,  huge  
grants  from  the  Government in the  name of 
expansion and of running the   shipping   
concern,   inland      shipping, were being 
diverted  to all kinds of purposes for which the 
money was not given. Now, here the other day 
I asked the hon. Minister  a   question   as   to 
how  much  he had advanced to the Rivers 
Steam  Navigation     Company   Limited.     
He  did   not disclose  it,  although  he  was    
in   possession of all relevant facts.   He should 
have known that I was also in possession    of 
all relevant facts because these are known facts  
in  Calcutta  and  we  have  got  many people   
in   that   there   are   strong   unions there and 
so on.    He did not divulge it. Now,   naturally   
people   were   shocked   in Calcutta as to why 
the hon. Minister did not even reveal it.    
Now, I tell you this is the advance made by the 
Government. Instead  of using the Industries  
(Development   and   Regulation)   Act,      
what     the Government   was   doing   was   to   
advance lavishly   funds   to   the   Company   
without looking   info   their   accounts,   
without   ensuring thai  the funds would be 
properly utilised.    The figures are:— 

Ways and means advance 

1958 Rs.  18 lakhs 

1964 do Rs. 60 lakhs 

1965 do Rs. 30 lakhs 
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[Shri Bhupesh Gupta] Between 1962 and 
1965, for fleet rehabilitation they advanced Rs. 
48 lakhs. Taking these four items together, the 
Central Government have advanced Rs. 156 
lakhs to the Rivers Steam Navigation 
Company. I may inform you again that the 
Government of India has been very charitable 
because no sooner the taking over was signed 
than the Indian Government gave them a 
further loan of Rs. 30 lakhs. Now, when they 
took it over, what they have done is this. They 
have bought certain shares at a nominal price. 
When the hon. Minister said that he had 
bought these shares for one pound nominal 
price. I asked him how much money he had 
advanced. He did not reveal it. but then the 
game would be out, because the Company had 
a minus, debit account. Tts liabilities are big. 
Even so. a f t e r  taking it over, they had 
advanced Rs. 30 lakhs. The Government 
should have acted much earlier. As you know, 
the Company has been making huge trading 
losses since 1959,  as follows: — 

1959 . . Rs.    4,96 lakhs loss 
1960 . . Rs. 39-63 !akhs loss 
1961 .. Rs.    5-7! lakhsloss 1%2 . . Rs. 88 86 lakhs loss 
1963 .      .    Rs.  107:44 lakhs loss 
1964 .     .    Rs. 140-00   lakhs   loss 
1965 (Budget)   Rs.   135 lakhs loss 

ihis is the catalogue of losses suffered by 
this particular Company. The allegations 
against them were that the moneys taken for 
building ships were being utilised for certain 
other things and here the Government did not 
do anything at all. The Brit ish owners (lord 
Inchcape's family) and the Managers in 
Calcutta. Macneill and Barry Ltd. have just 
ruined the Company by their policy of extra-
vagance, missappropriafion. mismanagement 
and all sorts of malpractices. Tf the books of 
this Company are ever audited nnd scrutinised 
by independent auditors, the truth will come 
out. This has been stated in a memorandum 
and. also I believe in a letter to -the 
Government, but 

the point is this. Even then, the Govern* ment 
did not act and they allowed time to pass and 
allowed these people to remove the  money. 

THE DEPUTY CHAIRMAN: How long 
will  vou  ipeak? 

SHRI    BHUPESH     GUPTA:      A     few 
minutes more. This catalogue is big,    but 
anyway 1 will cui it short.   When you say 
acquisition of shares by the Government, that 
does not meet the requirements of the situation.   
Purchase of 80 per cent, or even 100 per cent, 
shares of this Company need not mean any 
asset.    On the other hand, what   the   
Government   has   purchased   is nothing but 
80% of the net liabilities, excess of liabilities 
over assets, as on 31-12-5964 and thus it has 
become directly liable to   meet   80   per   cent   
of   the   Company's liabilities to the extent of 
Rs. 116 lakhs— I he net l iabilities of the 
Company is Rs. 145 lakhs—plus   the   
immediate     prospect    of meeting recurring 
liabilities. Now, if 1 had time I would have 
given you much more details  because we have 
studied this concern, the working of this 
concern and we Arc  armed   with   absolutely  
reliable  materials.     Indeed,  on  the   basis  of  
that  we make it possible  for  the Government  
to act, but here was a case where the Industries   
(Development   and   Regulation)   Act should 
have been applied much earlier in order to 
ensure that public moneys were not  wasted,  in  
order  to  ensure  that  the Company was well 
run, in order to ensure that  overhead  charges  
did  not  become  a contrivance   for   misusing   
the   funds   advanced   even   from   the   
Government   and running the Company to 
ruin in this manner. 

I mention this again and again because the 
Rivers Steam Navigation Company is a 
concern which runs inland shipping from 
Bengal to Assam and so on up to that part. 
Now. here it was in the interests of the nation 
thai ii should have been belter looked after 
and Government had power under the 
Industries (Development and Regulation)  
Act, but they did not do so. 
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They completely connived at it. I demand, 
therefore, an enquiry now hy the Ministry of 
Finance, by the SPE and. if 1 may say so. by 
the CBI as to the manner in which the 
Company had been functioning ever since 
1959 and 1 demand that this Company be   
taken   over   by   the   Government   and 
nalised.   As far as what compensai 
should   be   paid   is   concerned,   it   will   be 
determined later on; if you pay at all any 
compensation, because what you are getting 
are  l i ab i l i t i e s .  That  is the situation. 

Another case.   Let me come to Kanpur. 
e, Madam, there are certain concerns >n 

Kanpur which should be taken over under the 
Industries (Development and Regulation) Act, 
but that is not being done. They belong to the 
Ram Ratan Gupta group of industries.   What 
happens? 

ragh many things had been revealed about 
these concerns and the matter had been 
debated, they did not take over any of these 
concerns. On the contrary, the; would not 
recover Rs. 17 lakhs dii. Mr. Ram Ratan Gupta 
to the L1C. When we brought it to the notice 
of the Mouse— J think in 1958 and 1959—the 
hon. Minister gave an assurance that steps 
would be taken. Ft was disclosed in this House 
that certain properties would be auctioned. That 
was six years ago, I believe, but uptill now. I 
shall inform hon. Members of this House, none 
of this property had been auctioned at all. 
Meanwhile, the Government allowed him to 
shift, to transfer the properties in the names of 
others. Even when the Government went to 
auction the property and realise the debt, it 
could not be auctioned and the money had not 
been recovered. I would like to ask : Is this 
how you are going to regulate the industries in 
our country? You should have applied the 
Industries (Development and Regulation) Act. 
What prevented the Government from 
applying the Industries (Development and 
Regulation) Act in the case of this particular 
concern belonging to the Ram Katan Gupta 
group which had given such «o account of 
itself by an action of it and which owed so 
much money to the public !n the form of LIC 
loans advanced? 

Madam Deputy Chairman. I may  inform 
you  that   when   a  civil   warrant  of  arrest 

was issued against Mr. Ram Ratan Gupta, he 
went abroad and the warrant lapsed. 1 ne 
Government went to the court of law iO have 
the warrant cancelled. Imagine the L.I.C. 
filing a petition to have the warrant 
cancelled. Later on under the pressure of 
public opinion and questions in tnis House 
and the other House the warrant had been 
issued. But Mr. Gupta Knows how to get a 
passport when a warrant comes and he leaves 
abroad. This is trie position. Up to now many 
of us perhaps had been arrested, but Mr. Ram 
Katan Gupta had never been even subjected 
to a civil arrest for which he has eminently 
qualified himself. 

THE DEPUTY CHAIRMAN: Mr. Bhu-
pesh Gupta, there are other speakers too. 

SHRI BHUPESH GUPTA: What is the 
time allotted for this? 

Tin  DEPUTY CHAIRMAN: One hour. 

SHRI BHUPESH GUPTA: Therefore, 
Madam, I just mention this particular case. I 
can mention very many cases. 

What I would like to say in the end is. you 
have by all means this particular amendment. 
Take them over. 1 am surprised that they are 
talking about negotiations with the son of Mr. 
Pratap Singh Kairon. You take over his 
concern. After the report, the first thing 
Government should do is to take over under the 
Industries (Development and Regulation) Act 
all the concerns which have been mentioned in 
this report, accused of shady transactions and so 
on. That is how the matter should be handled. 
The Industries (Development and Regulation) 
Act should be a weapon for fighting corruption, 
mismanagement and other evils and also for 
controlling the monopolist elements. That is 
how it should be administered. Today we are 
facing a situation where bold action is needed, 
and the weapon you have got in your hand. Use 
it, strengthen it, as indeed you are 
strengthening it a little today. It is not a 
question of four or five , years. Many many 
concerns need to be |   taken over under the 
Industries  (Develop- 
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[Shri   Bhupcsh  Gupta.]  
ment  and  Regulation)   Act.     I  need not 
name  ihem.     But in every industrial city you 
go, workers will tell you in Bombay, in  
Kanpur. in Calcutta, in  Madras and so on, 
which are the concerns which are being 
mismanaged   and   whose   funds   are   being 
misused  and  run  against  the  interests of the 
country and the national economy.    If you 
take over these concerns, it would be 
advantageous to  the  economy  as a whole 
and also bring you certain resources.   With 
this    also    is    involved    the    question    of 
employment and so on.    I am not going into 
that aspect of the matter.    I have no 
hesitation in extending to him the powers he  
demands, but I would only appeal to him to 
have courage.   If you are a Minister of  
Industry,   have   courage   to  act  against 
these people;  have courage to  take over, if     
necessary,    the    Birla    concern,    the 
Hindustan Motors, and other things under the   
Industries   (Development  and   Regulation)   
Act,  because  the cost accounting is very    
bad    there.      Therefore,    have    the 
courage   to   act   against   the   monopolist 
elements.    I think the measure should get our 
support, and I think the whole country will 
support the Government if the Government 
knows how effectively and wisely to use   this  
particular   measure   to  put   these people  in  
their  right place and  save  the industries and 
the commercial undertakings in   our   country   
from   being   ruined   and mismanaged   and   
run   in   the   manner   in which   I  hare  
mentioned  in  the  case  of some. 

DIWAN CHAMAN LALL (Punjab): 
Madam, I do not know anything at all about 
the cases mentioned by Mr. Bhupesh Gupta, 
but unfortunately, Mr. Bhupesh Gupta has 
not drawn the right conclusion as he should 
have done from the provisions of this 
particular measure. According to the old 
measure, there was an unlimited time for the 
Government to function in taking over any 
particular industry. With this amendment 
my hon. friend limits that time. It is said in 
the Statement of Objects and Reasons tfiat 
no further extension appears to be 
permissible under the proviso. I do not 
know where my hon. friend geti this 
particular view from. If he 

would only look at the proviso under the-old 
Act, it says: 

'Provided that the Central Government, 
it it is of opinion that tt is expedient in 
public interest so to do, may direct that 
any such notified order shall continue to 
have effect after the expiry of the period 
of five years aforesaid for such period as 
may be specified in the direction", etc. 

It may be an unlimited period,   it may be 
easily   an   unlimited   period.     How   :an  
it be   otherwise   than   an   unlimited   
period? For   such   period   may   be   one   
hundred years.    But now my hon. friend 
says, no, after the expiry of five years it shall 
be only   ten  years  and  no  more,  and   
these next ten years should be with  five 
lapses of   two   years   each;   that   is   to   
say,   an extension   of   the   original   period   
of   rive years for two years, for another two 
years, and so on, until ten years.    But there 
is no limit as far as the original measure is 
concerned, and it is going to be done m the 
public  interest.     What is  the  public 
interest?     Does  the   public   interest  cease 
after the five years or cease after the fifteen 
years?     It does not.    The  public interest is   
a   continuous   thing,   and   if   it   is   to 
continue, then why does the hon. Minister 
limit  himself  to  this  particular  period   as 
he  is  limiting  himself to  this period''     i 
suggest that in the original measure there was 
no limit to the period for which an extension   
could   be   taken,   but   in   this particular 
amendment the hon. Minister is limiting 
himself to a period of fifteen years 
altogether, whereas in the original measure 
there was no limit whatsoever. 

SHRI BHUPESH GUPTA: Is that so? I 
want the Minister to clarify that point. It is a 
very important point. We would like to have 
it clarified. 

SHRI T. N. SINGH: I will do it. 

DIWAN CHAMAN LALL: \I think my 
hon. friend, when he gets up. will probably 
explain the position. Therefore, it is not  
necessary at this particular stage  for 



 

my hon. friend here to interrupt me in regard 
to this particular matter. 

Now what is the public interest? The public 
interest is not only in regard to 
mismanagement, as pointed out by Mr. 
Bhupesh Gupta, of certain concerns. The 
public interest may be much wider than this 
particular mismanagement of a concern, it 
may be that it is in the interest of the State or 
interest of the public that a particular concern 
should be taken over and run by the 
Government. But when you are limiting the 
period of your occupation of ibis particular 
concern, then obviously the public interest 
ceases after a certain period, namely, 15 years. 
After that, even >f it is in the public interest 
for my hon. friend to control this particular 
firm, he cannot do so under the law; whereas I 
hold that under the original measure he could 
do so. Now we are trying to introduce 
.socialism. One of the weapons in introducing 
socialism is this particular power that the 
Government has in taking over a particular 
concern. Naturally. er the Constitution, you 
have to pay them a reasonable amount of 
comp-. tion. You have the power to take it 
over, but you are limiting yourself under this 
amendment and you are not going to give 
yourself that particular ;utthority to take over 
a particular concern even if it is in the public 
interest, and you can do only for fifteen years. 
My hon. friend will probably explain this 
particular position. 

ad talks about nationalisation. This 
is a weapon that certainly my hon. friend has 
for this particular purpose. It is said in the 
statement of Objects and Reasons that no 
further extension appears to be permissible 
under the proviso. I :io not agree personally. 
But that is a or point. The main point is that to 
which T have referred, namely, the divesting 
of authority which vests in the Government 
today to take over a concern and run it in the 
national and in the public interest. J hope that 
my hon. friend will We  to  explain   this   
particular  point. 

SHRI ARJUN ARORA (Uttar Pradeshl: 
Madam.    I  rise    to  support    the    Bill. 

While     supporting    the     Bill,     I     want to 
draw the attention of the learned Minister to 
one aspect of the management of industries     
taken   over   under     this   Act. When the 
management begins to mismanage  the  
industry  so grossly  that  this  Act is   invoked,    
one of the    first victims is the   workers.     In      
almost   every  case   in which  the Government  
has  been compelled  to  take  over    the  
managements    of industrial units, it has been 
found that the workers'  contributions   to  
Provident   Fund and their contribution  to the 
Employees' State   Insurance  have   not   been  
deposited with  the  proper authorities  by those 
responsible   for  the  mismanagement   of   the 
units.    When the Government takes over these   
units,   the   Government   acts   in   a different  
way.    Government  does  deocsit the   workers'   
contribution   and   the   management's   
contribution   to   the   Provident Fund 
authorities and the Employees' State Insurance   
authorities.     But   the   Government   is   so   
ill-advised    as  to  treat    the arrears of 
contributions of the workers to the   Provident   
Fund   and   the   Employees' State   Insurance  
as   other   arrears   which the  concern   has   to  
pay.  and  these  sums are paid out of the profits 
which the concern   makes    under   the     
Government-appointed management, under the 
authorised Controller's management. That acts 
harshly on the  workers because there  are  cer-
tain benefits of the Employees' State Insurance   
and   the     Provident   Fund     Scheme which  
are   available  to  the  workers  only if their  
contributions have been deposited with  the 
proper authorities.    The workers are denied all 
those benefits if the contributions which have 
been deducted from the workers' wages are not 
deposited with the proper   authorities.     When   
the     Government takes over a concern,  it 
makes certain investments in order to run the 
unit. If a cotton mill is taken over, the Govern-
ment   has  to  make   investments,  or  make 
guarantees to the banks for procuring cotton, 
stores and other requisites for running the  mill.    
The   arrears  which  are  due  to workers or 
which  are due in payment of the   workers'   
contributions     to   the     Employees' State 
Insurance and the Provident Fund  should  also  
be  treated  in the same manner as the  
immediate requirements of running   the   unit,   
because   if   the   human force  which   is  
employed   in  the  industry suffers and does  
not get  the  benefit  for 
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[Shri  Arjun  Arora.] which  it  has already 
paid by way of deduction   from   its   wages,   
the   running   of the concern will not be 
smooth.  

With these words. Madam. I support the 
Bill. 

SHRI M. M. DHARIA (Maharashtra): 
Madam, I am here to support the cotnen noa 
of Diwan Chaman Lall, because 1 feel that by 
this particular amendment which is brought 
before the House by the hon. Minister, we are 
going to restrict the period to ten years. II" we 
go through the previous Section. I mean the 
Section in the Act as it stands. Section 18A, it 
says— 

Provided that the Central Government, if 
it is of opinion that it is expedient in public 
interest so to do, may-direct that any such 
notified order shall continue to have effect 
aftet the expiry of the period of five years 
aforesaid for such further period as may be 
specified in the direction and where any 
such direction is issued, a copy thereof shall 
he laid, as soon as may be, before both 
Houses of Parliament." 

According to that, after five years, for any 
period as the Government would 'deem fit and 
proper, the Government could issue the 
direction, and it Would have been possible to 
have the management for a number of years. 
By this amendment what we are doing is, we 
are going to fix the time-limit for ten years, 
years and then afterwards, it could be 
increased by margins of two years, by placing 
a copy of the direction before  both   Houses  
of  Parliament. 

So. what 1 feel is that instead of having an 
amendment of this sort, if we nave ;ere an 
amendment like this— 

"for a further period as may be speci-   I 
fied in the direction or directions issued from 
time to time, and where any such   , 

direction or directions are issued, a copy 
thereof shall be laid on the Tables of both   
Houses  of  Parliament", 

it   is   possible   to  overcome   the  difficulty 
that is in the mind of the hon. Minister. The 
Bill is fortunately introduced here in the Rajya 
Sabha, and if we do not want to restrict that 
rime for ten years, then this sort of 
amendment should not be inserted and we 
should not make any hurry in having this 
amendment. I think that proper care will be 
taken by the hon. Minister. 

My second point is regarding th< 
lie interest to be safeguarded. I entirely 
agree with the feelings of the hon. Minis 
ter, and if these public interests are to be 
safeguarded, then 1 think the two import 
ant aspects would he the stoppage of pro 
duction and unemployment. If there is 
any    i, , of  production or if there  is 
any   unemployment,   then     naturally 
shall   have  to   resort   to  the  provisions  as 
are en in the Bill.   As Mr. Bhupesh 
Gupta has rightly referred to, in Maharashtra 
Stale, the Sholapur Mill is do for several 
years. There are several legal difficulties of 
which I am aware. The Mill used to employ 
nearly 15.000 people and they are jobless. 
Similar ly ,  there are mills at Akola, there is 
one mill at Buldhana and there is another mill 
at Aurangabad, which are also closed, and 
there are so many mills likely to be clo in tin- 
years to come. 

SHRI BHUPESH GUPTA: Under Section 
18A if restricts it to five years and here the 
extension is for two years. You will see, 
therefore, that it is not unlimited there. If this 
is so. it is a progress. What you say is a 
general th ing .  Actually, if you have in mind 
Section 18A of the Industries (Development 
and Regulation.) Act, there the power is 
restricted to five years, it is not unl imi ted  
and when you have got five years, you have 
the additional  period of two years.    Am T 
right? 

SHRI T. N. SINGH: Yes. 
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SHRI BHUPESH GUPTA: What I hey are 
trying to do is to have a little more power in 
order to extend the period of renewal of the 
order. 

SHRI M. M. DHARIA: In that case, as I 
have suggested, it is possible to have an 
amendment in the upper part. So far as the 
present amendment is concerned, we shall 
have to make it clear that it will not be 
restricted to ten years. We are restricting it to 
ten years . . . 

SHRI T. N. SINGH:  Fifteen years. 

SHRI M. M. DHARIA: I am sorry, five 
years and ten years, we are restricting it to 
fifteen years. If we have to take over an 
industry, perhaps we will have to take it over 
for a few years together. What I would submit 
is that the Government shall have to think in 
these terms. This Bill is meant for those who 
are trying to evade the various responsibilities 
cast under the various Acts. There are various 
industrialists who say. as we have read the 
news today from Punjab, that it is not possible 
for those people to pay the minimum wage of 
Rs. 125 per month and nearly 15,000 
employees are likely to be unemployed and 
thrown out of job. How are we going to 
protect these industries and these employees? 
For these things, my submission to the hon. 
Minister would be that safeguarding the public 
interest means preventing the stoppage of 
production and also safeguarding the interests 
of the unemployed, and from this point of 
view, there should be no restriction 
whatsoever on the orders of taking over the 
management. And that is the only submission 
that I have to make. Thank you very much. 

Tnr     DEPUTY     CHAIRMAN:      The 
House stands adjourned till 2-30 P.M. 

The House then adjourned for 
lunch at one of the clock. 

The   House  reassembled   after   lunch   at 
half-past     two   of   the    clock,   the  VICE-
RMAN  (SHRI M.  P. BHARGAVA)  in tb? 
Chair. 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Krishna Dutt. Please be 
brief. 

SHRI KRISHAN DUTT (JAMMU AND 

KASHMIR): Mr. Vice-Chairman, 1 rise to 
support this measure which, I think, is quite 
necessary, and the powers which the 
Government seeks by this measure are 
absolutely essential for the better regulation 
of industries in the country.    But one 

thing to which 1 like to draw pointed attention  
of the  Government is this.    The State of 
Jammu and Kashmir lags behind, and  has  been 
lagging  behind others,  for the   past  seventeen  
or eighteen  years for want of a Central public 
undertaking, and I do not see  any  reason why 
the State of Jammu  and  Kashmir  has  been  
neglected in  that  regard.    There  is  plenty  of 
raw materials there; the climate is suitable for 
the  opening  of  an     antibiotics    industry 
there, or for other suitable industries sponsored 
by the Centre; as I said, the climate is also 
agreeable for a Centrally-sponsored public   
undertaking   there   for   the   manufacture  of  
watches.     But   consistently  i» the past the 
State of Jammu and Kashmir has received no 
attention for a big public sector undertaking 
being opened there.    I want to know from the 
Government the reasons why this neglect or 
ignoring of the State of Jammu     and Kashmir 
is taking place  in  this  regard,   and  I  would   
urge strongly that attention should  be paid to 
the State of Jammu and Kashmir for industrial 
development on the lines I have suggested.   
The State of Jammu and Kashmir is industrially 
most backward as compared to other parts of 
the country.    I do not know what 
considerations siand in the way of the industrial 
development of n-v State  through  the  efforts  
of the  Central Government.    So far as 
industries un by the State Government are 
concerned, they are  there   no   doubt,  but  I  
would  plead strongly for the establishment of a 
public sector undertaking t>y the Centre for the 
industrial   development    of  Jammu    and 
Kashmir State. 

With these words, Sir, I support the Bill 
which is before the House. Thank you. 

SHRI T. N. SINGH: Mr. Vice-Chairman, 
Sir, I am obliged to the House for the general 
support this measure has received. I would 
like to clear up one or two points. I would 
begin by saying that this Act, when it was 
passed and as it stands today on the statute 
book, is intended only to regulate and control 
industries.    Its purpose is not to take over the 
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[Shri T. N. Singh.] ownership of industries. 
For that we have got other measures and other 
methods to follow. The limited purpose here is 
this. Wherever industries appear ito be going 
wrong and wherever, because of the 
mismanagement or bad management, public 
interest is affected, er production has gone 
down, in such cares there is provision for 
Government to take them over for a period and 
manage them. Now it has been found in many 
:ases that we have taken over and managed 
them, and managed them well. I would like •to 
point out to Mr. Ghani, who felt that we were 
taking too many tasks on our •shoulders, that 
there are many very good examples where 
industries, which a little while ago were going 
down, have prospered under Government 
management ;»nd control, and in this period 
the Government has never used its power 
indiscriminately. In all these years twelve 
undertakings were taken over and then 1 
landed back. Seven undertakings are today 
under the management of the Government.. 
One .of the undertakings, which is today under 
Government management and which has 
occasioned this measure, was in a rather bad 
way when Government took it over about 
seven years ago, and the Government, within 
the initial five-year period of management 
improved its finances. Its profits have gone up. 
Its reserves have gone up. The concern has 
considerably improved, but then it was again 
thought that it has to be continued under proper 
management—an extension was given— and 
Government are of the opinion that this 
management has to continue. If the existing 
law remains as it is today, there is no course 
open to the Goverment but to hand it back to 
the share holders. This is one of the reasons 
why this measure has been brought forward 
before this House, because the law as it stands 
today does not permit more than one extension 
of such management. So, I think, that clears the 
point which was raised by some of my 
friends including Mr. Diwan Chaman Lall. 
There is nothing like unlimited extension. 
This Act is not meant for Government to 
virtually take over industries and continue to 
be indefinitely in possession and control of 
them.   It is not meant 

for that purpose, and this cannot be done 
under this Act. Therefore this unlimited 
interpretation which Mr. Diwan Chaman Lall 
put on this Act, I think, is not justified. 

I am in sympathy with some of the views 
expressed. It is true that we should take 
responsibilities which we should be able to 
discharge well, and I think even the most 
critical Members will be satisfied that we have 
taken such responsibilities very selectively and 
discharged them well. It may be that there are 
certain concerns which were really beyond re 
demption. Yet we have been making a sort of 
effort and that effort is well worth it. Now take 
the case of India Electric Works. Even as a 
working concern it is still in bad shape. The 
Government were compelled to take it over 
because otherwise it had to close down and a 
large number of workers were to be thrown 
out of employment. Mr. Thengari referred to 
the labour demands and other things. That was 
one of the reasons why we took it over. But 
then we cannot go on taking indefinitely such 
responsibilities at the cost of the taxpayer's 
money. There is a limit to it. And what is the 
limit to such cases? My only intention is that, 
to the best of its capacity, whatever is possible, 
the Government should try to bring about 
improvements, and this provision of one 
extension alone should not stand in the way. 
Therefore the amending Bill gives powers to 
the Government to extend control by periods 
of two years at a time but by not more than ten 
years in all after the expiry of the initial period 
of five years. In that period it is supposed that 
the concern would be set in order; that is the 
intention. I am sure that this amendment will 
be helpful both to the private industry as well 
as to whatever the Government does in such 
cases. It is desirable in every way. 

The hon. Member, Mr. Bhupesh Gupta, 
referred to various companies which were 
mismanaged. I know of many cases. But my 
own and the Government's policy is that they 
should take responsibility in such matters after 
careful scrutiny and   examination.     And   
that   meets   the 
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point  raised  by  some  other  friends  too. We 
should not take over such responsibility 
indiscriminately.   We are careful, and once  a 
responsibility is taken,  the  intention is to 
perform it well.   That 3 P.M.     is why it is not 
possible to take on many more concerns.    Yet 
it may   be  desirable,   despite  the  limitations 
of the Government, to take over the control  
and management of concerns in the country's 
interests,  and  where  the  public interest is  
involved  the  Government cannot simply 
plead that its hands are full. They have got to 
do something about it. We cannot shirk that 
responsibility when public interest is involved. 
So I can assure the  House  that in  all  such  
cases,  wherever  it  is considered  necessary, 
we  shall not   hesitate  to  serve  the  public  
interest and take over the    regulation    of    
such industries.    It  is true  and  I  have heard 
also   of   complaints  of   provident    funds 
being  misused   and  so  on  and  so  forth. 
Wherever    things    come to    our    notice we    
try    to • take    remedial    measures. 
Remedial measures can be taken in different 
ways and it may be possible to rectify matters 
even without actually taking over any industry 
under this Act.    We explore al!   possibilities   
and   take  necessary  steps accordingly. 

During the course of the debate, some 
rather extraneous matters were also raised, 
matters which are not relevant to this 
measure, if I may be permitted to say so in 
all humility. For instance, there was a 
reference to the location of certain industries 
under the public sector in this or that State. 
That is a matter which can usefully be taken 
up during the debate on the Budget and on 
the Grants and I shall be very happy, indeed, 
to meet those points. I do not want to say 
anything at this stage except that in the loca-
tion of all public undertakings, we take lue 
care of all backward regions, subject to the 
economics of the project. In all such cases, 
the practice is to appoint a location 
committee which goes into the merits of the 
various locations. I can assure the House that 
generally the interests of every backward 
region are always kept in view. As a matter 
of fact, every effort is made to look at all the 
possible 

backward regions for the purpose of location 
of the industries. 

I have nothing else to say. I believe I have 
covered all the points that were raised during 
the speeches. I commend this Bill to the 
House for its acceptance. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA):  The question is: 

"That the Bill further to amend the 
Industries (Development and Regulation) 
Act, 1951, be taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN    (SHRI M.  P. 
BHARGAVA): Now we take up the clause by 
clause consideration of the Bill. There are no 
amendments. 

Clause 2 was added to the Bill. 

Clause   1,   the   Enacting   Formula   and 
the Title were added to the Bill. 

SHRI T. N. SINGH: Sir, I move: 

"That the Bill be passed." 

The  question  was put and  the  motion 
was adopted. 

I. THE APPROPRIATION (RAILWAYS] 
BILL, 1965 

II.    THE   APPROPRIATION    (RAIL-
WAYS)   NO.  2 BILL,  1965 

THE MINISTER OF RAILWAYS (SHR S. 
K. PATIL): Sir, I beg to move: 

"That the Bill to authorise paymei and 
appropriation of certain sums fron and out 
of the Consolidated Fund < India for the 
service of the financii year 1965 66 for 
the purposes of Rai ways, as passed by the 
Lok Sabha, t taken into consideration." 

There is one request.    There is anoth 
Bill that will be taken up afterwards, i 
I   more or less the same kind, seeking adi 


